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HARYANA VIDHAN SABHA
Notification
The 12th March, 2025

No. 5-HLA of 2025/9/4755.— The Haryana Panchayati Raj (Amendment) Bill, 2025 is
hereby published for general information under proviso to Rule 128 of the Rules of Procedure and
Conduct of Business in the Haryana Legislative Assembly:-

Bill No. 5-HLA of 2025
THE HARYANA PANCHAYATI RAJ (AMENDMENT) BILL, 2025
A
BILL
further to amend the Haryana Panchayati Raj Act, 1994.
Be it enacted by the Legislature of the State of Haryana in the Seventy-sixth Year of the
Republic of India as follows:-
1. This Act may be called the Haryana Panchayati Raj (Amendment) Act, 2025.

2. In sub-section (5) of section 53 of the Haryana Panchayati Raj Act, 1994, for the words
“whichever is earlier” existing at the end, the words “whichever is later” shall be substituted.
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Amendment of
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STATEMENT OF OBJECTS AND REASONS

In the interest of justice, adequate opportunity of hearing is required to be afforded to a person against whom an
enquiry is conducted into a complaint. A reasonable time is required to conclude the enquiry and assess the loss, waste
or mis-application to gram fund. Therefore, it is necessary to increase the time period of a notice being issued to a
person to explain his position for the loss, waste or mis-application of gram fund, so that they may be made more
responsible and accountable.

Hence this Bill.
KRISHAN LAL PANWAR,
Development and Panchayats Minister,
Haryana.
Chandigarh: DR. SATISH KUMAR,

The 12th March, 2025. Secretary.
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